COURT-|

IN THE APPELLATE TRIBUNAL FOR ELECTRICITY
(Appellate Jurisdiction)

APPEAL NO. 218 OF 2018 &
IA NO. 1082 & 1658 OF 2018

Dated: 15" January, 2018

Present: Hon’ble Mrs. Justice Manjula Chellur, Chairperson
Hon’ble Mr. S.D. Dubey, Technical Member

In the matter of:

G.V.K Power (Goindwal Sahib) Ltd. ...Appellant(s)
Vs.
Punjab State Electricity Regulatory ...Respondent(s)

Commission & Anr.

Counsel for the Appellant(s) : Mr. Vishrov Mukherjee
Mr. Yashaswi Kant

Counsel for the Respondent(s) Ms. Suparna Srivastava for R.1

Mr. Anand K.Ganesan
Ms. Swapna Seshadri
Ms. Parichita Chowdhury for R-2

ORDER

IA NO. 1658 OF 2018
(Appl. for condonation of delay in filing reply)

We have heard learned counsel for the Respondent No.1. For the reasons
stated in the application, the delay in filing reply is condoned. The Application is
disposed of.

APPEAL NO. 218 OF 2018 & IA NO. 1082 OF 2018

Learned counsel for the Appellant seeks two weeks’ time to file rejoinder. He
may file the same on or before 30.01.2019 after serving copy on the other side.

List the matter on 07.02.2019. In the meantime, pleadings be completed.

(S.D. Dubey) (Justice Manjula Chellur)

Technical Member Chairperson
Pr/kt



